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(Translation from Marathi to English) 

 
Construction Development Department,  

Pune Municipal Corporation  

Shivajinagar, Pune 411005.  

 
PUNE MUNICIPAL CORPORATION,  

(To do further correspondence by mentioning 

following Numbers and date)  

(The said consent letter is issued to the applicant 

without considering reference of Legal Ownership 

Rights of premises or building)  

 
COMMENCEMENT CERTIFICATE FOR STARTING OF 

CONSTRUCTION  

 The said Commencement Certificate for 

starting construction and consent letter of 

construction is issued as per the provisions of he 

sections 44/ 45/ 58/ 69 of the Maharashtra Town 

Planning Act, 1966 and under section 153 and 254 
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of the Maharashtra Municipal Corporation Act 

subject to the following terms and conditions.  

 
Date of Case : KTN/0040/18  No. CC/4121/18  

Proposal Type : Commercial  Date  30.03.2019  

Case Type : New  

Project Type : Layout of building  

 
 Shri./Smt. M.S. GOKHALE LANDMARK LLP 

PARTNER VISHAL GOKHALE through Architect / L.S. 

Shri. SIDDHARTH S. HARISCHANDRAKAR residing 

at Pune, Peth, have submitted a proposal to the 

Municipal Corporation on 04.08.2018 for the 

purpose of carrying out development at House S. 

No. 20/2 C. S. No. 667, Hissa No. _____ Final Plot 

No. _____ Plot No. A 6 Society at Kothrud - North 

in the jurisdiction of Pune Municipal Corporation 

under sections 44/45/58/69 of Maharashtra Town 

Planning Act, 1966 and under section 253 and 254 

of the Mumbai Regional Municipal Corporation Act, 

1949.  

7279



 
TERMS AND CONDITIONS  

 
1 The showed difference / road limit line areas  

shown in the said proposal  is a part of public 

road in future as per the guidelines of Pune 

MMC.  

 
2. Use of new building or extra / repaired building 

or permission for the same or possession shall 

not be occupied or allowed to be occupied or 

permitted to be used by any person without 

obtaining Occupation Certificate from the Pune 

MMC.   

 
3 The said consent letter / permission of 

development  shall remain valid for a period of 

one year commencing from the date of consent 

letter (if not starting the work). (The enclosed 

plan is an undivided part of the said consent 

letter.)  
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4. It is necessary to renew the said consent letter 

every year after expiring the period. The said 

renewal will be done only three times 

continuously. If not done so, then the consent 

should be obtained by applying new application 

under section 44 of the Maharashtra Regional 

and Town Planning Act, 1966. The validity of 

the consent letter will be as per  section 48 of 

MRTP Act.  

 
5. The said consent letter will be liable for 

cancellation if the following terms and 

conditions are breached.  

A If the developed construction at the premises 

is not as per the approval plan / approved use 

or illegal construction / illegal use at the said 

premises is being carried out then in that event 

the same will be considered as violation of 

terms and condition.  
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B. If there is a breach of terms and conditions 

mentioned in the reference in the said 

construction proposal and if there is a breach 

of regulations of Pune MMC then in that event 

it will be considered as violation of terms and 

conditions.  

 
C. If found that the applicant has obtained the 

said permission by doing illegal acts and 

misguiding Pune MMC then in that event it will 

be considered as violation of terms and 

conditions. It will be considered as the said 

permission was obtained by misguiding under 

section 258 of the Maharashtra Municipal 

Corporation Act and Rules No. 6, 10 of 

Development Control Regulations.  

D. Applicant and or any person himself or 

themselves if filing a suit in respect of 

ownership rights and by violating a provisions 

of Sections 42 and 45 of the Maharashtra 
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Regional and Town Planning Act, 1966 and if 

found the same for land development or 

construction then the said permission was 

obtained by misguiding the authority and this 

will be considered. 

 
6. The terms and conditions and instructions 

mentioned in the said consent letter / 

mentioned in the adjacent columns are not 

only binding upon the applicant  but also upon 

all the legal heirs, power of attorney holders, 

managers, administrators, executors, 

representatives etc. and each and every 

person who will prove the ownership rights of 

the applicant in future.  

7. N.A. Order will be issued prior to commencing 

the construction work.   

 
8. N.A. Order, U.L.C. Order, Terms and conditions 

in the Order of the Maharashtra Pollution 

Control Board, Industrial Directorate, Labour 
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Life Insurance Commissioner will be final and 

binding upon all.  

 
 The Pune MMC has a right vested for canceling 

the said consent letter if Pune MMC found that there 

is a breach of Rules and sub rules of the Municipal 

Corporation Act, Maharashtra Regional and Town 

Planning Act, 1966 while doing construction as per 

the above referred consent letter.  

 If any doubt in respect of the above referred 

consent letter then to inform the same to the 

Municipal Corporation prior to commencing the 

construction work and to obtain the explanation for 

the same.  

Sd/-  
Building Inspector,  
Construction Development Department 
Pune MMC  

Sd/-  
Dy. Engineer,  

Construction Development Department 
Pune MMC 

Sd/-  
Executive Engineer  

Construction Development Department 
Pune MMC  
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Office of the Executive Engineer,  

Drainage Maintenance and 

Repair,  

Pune Municipal Corporation,  

Outward No. 188,  

Date : 15.5.19.  

To,  

M/s. Gokhale Construction, 

Gokhale House, Plot No. 61,  

Prabhat Road, Lane No. 14,  

Pune - 411004.  

  
Sub:- Regarding getting Provisional 

Certificate from Drainage Department 

for Environmental Clearance for the 

purpose of Proposed construction of 

the properties bearing Plot No. A 6, 

City S. No. 667, S. No. 20/2, at Pune 

Peth, Kothrud.    

 

Ref:- Your letter bearing I. No. 86, dated 

30.04.2019.  

Sir,  
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 It is hereby inform to you after submitting your 

construction plan and application that you have 

agreed to pay the drainage development charges as 

per the Rules of Municipal Corporation in respect of 

property i.e. Pune Peth, Kothrud, Plot No. A -6 CTS 

No. 667, S No. 20/2 and you have also proposed 

the following points in the said proposal (for 

constructible area of 11135.72 sq. mtrs.) 

 
1 Area of the property  4490.62 sq. mtrs.  

2 Built up area (FSI + Non FSI) 11135.72 sq. mtrs. 

+ 16104.95 sq. 

mtrs. = 27240.67 

sq. mtrs.  

3 Number of buildings and 

height  

Building 1 (Height - 

43.75 mtrs.) 

4 Number of Residential Flat  - 

5 Commercial Galas 75 galas  

6 Approved plan copy  Yes  

7 O. No. CC/4121/18 dated Yes 
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30.03.2019 

8 Necessary water supply 122.50 KLD 

9 Processed drainage water  110.25 KLD 

10 Required capacity of 

sewerage treatment plant   

110.25 KLD 

11 Proposed capacity of 

sewerage treatment plant 

115.00 KLD 

12 Drawings of S.T.P. Design 

and report  

Proposed  

13 As to whether there is STP 

shown in the approved / 

proposed plan or Not? If yes 

measurements  

Shown in the 

proposed plan  

14 Measures of reusing the 

water  

Garden, Flushing 

and etc.  

15 Measures carried out in 

respect of safety in the point 

of STP at the premises  

No work still started 

at the premises. It 

is necessary to 

have No Objection 

Certificate for 

getting the said 
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Environmental 

Certificate.  

16 Affidavit on Rs. 100/- stamp 

paper of the developer  

Yes 

 
 As mentioned above the referred proposal was 

submitted. Accordingly, Interim Environmental No 

Objection Certificate of Drainage Department is issued 

for proposed construction through the Drainage 

Department subject to the following terms and 

conditions.  

 
1. Not to join basement connection of the said 

building to the MMC Drainage Line.  

 
2. To make separate arrangement of water 

harvesting by taking bore well of water in rainy 

season.   

 
3. To construct drain purification centre having 

capacity of 115 KLD per day for the said project.  

 
4. To use drain purification project’s processed water 

for gardening flushing. Not to use the said water 
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for drinking purpose. Also by reusing the 

processed water, not to join remaining overflow 

without obtaining permission of MMC or not to 

leave the same in Nala / rain line.  

 
5.  You will be held responsible to obtain consent to 

operate letter from EC and Maharashtra Pollution 

Control Board mentioned in above reference for 

the said project and all other terms and conditions 

along with the said capacity are binding upon  

you.  

 
6. The provisions of Health Byelaws of Pune 

Municipal Corporation are binding upon you.  

 
Special Note : 1. To reuse the processed drain water 

for internal toilet flushing, gardening etc. of the 

building.  

 
 It is necessary to obtain separate approval for 

joining the existing drain line of the property mentioned 

in the subject to the existing MMC drain line of the said 
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area after submitting the proposal for joining the same 

in future.  

 
 Hence, the said No Objection Certificate is issued 

for Environmental Certificate.  

Sd/-  

C. Executive Engineer  

Drainage Maintenance and Repair  

Thane Municipal Corporation  
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TAILS 

DETAS PER 

COMPOUND WALL SECTION AS PER R.C.C. CONSULTANTS
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To, 

1. Ld. Dy. Engineer 

 Public Works Department No. 6 

 Pune Municipal Corporation 

2. Ld. Junior Engineer 

 Public Works Department No. 6 

 Pune Municipal Corporation 

 

Sub:- For repair of broken drainage 

line and drainage chamber in 

land bearing Survey No. 20, 

Plot No. 6A, village Kothrud, 

Tal. Haveli, Dist. Pune 

Ref:- Your Notice dt 6.7.2020 

bearing No. Zone-6/186 under 

Sections 52(A) and 53(1) of 

MRTP Act, 1966. 

Sir, 
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1. Construction plan has been 

approved by the Construction Control 

Department for construction in our 

Property being land bearing  Survey 

No. 20 Plot No. 6 A, Village Kothrud, 

Taluka Haveli District Pune. As per 

the approved construction plan, we 

have agreed to construct the parking 

space in 3 basements at our own cost 

and hand over the same to the Pune 

Municipal Corporation. 

 

2.  According to the approved plan, 

while doing excavation work for the 

basement of the new building by 

leaving the side margin area, the 

drainage line and drainage chamber 

put by Pune Municipal Corporation at 

the South side of our property is 

broken due to heavy rain and soil 
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erosion, without our knowledge.  We 

had no idea that the drainage line 

passed through our property.  

  

3.  We are and were always ready to 

repair the drainage line chamber. We 

made temporary repairs immediately 

after the drainage line burst. However 

due to Covid-19 the Government 

declared lockdown and banned from 

doing any work. Unlock procedure has 

just started but skilled / unskilled 

workers are still not available for 

work. We have started the work of 

this drainage line and chamber as per 

your instructions and guidance. We 

will complete this drainage line from 

the side margin on the south side of 

our owned property.  
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4.  We have completed 45 to 50% 

repair work of this drainage line as 

per letter dated 27.4.2020 bearing O. 

No. 57 from Ld. Superintendent 

Engineer, Drainage Maintenance and 

Repair Pune Municipal Corporation. A 

photocopy of the said letter and 

photos of the work in progress are 

attached to this reply. Also, your 

concerned officials should visit the 

site and make sure of the same also 

give your valuable guidance from time 

to time. Due to aforesaid Covid-19 

situation and considering the nature 

of work, it will take a period of two to 

two and half months to complete the 

said drainage line and chamber work 

and restore the drainage line.  

Therefore, it is our humble request  to 

give us time as stated aforesaid to 
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complete the work of this drainage 

line properly and effectively and till 

that time grant stay for taking action 

as stated in the above referred notice.  

Pune: 

Date : 8.7.2020    Sd/- 

M/s. Gokhale Landmarks LLP 

Through Partner Shri Vishal  

Vasant Gokhale 

Copy:- 

Resp. Superintendent Engineer  

Sewage Maintenance & Repair  

Pune Municipal Corporation.  
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